
BEFORE THE HON'BLE 

NATIONAL GREEN TRIBUNAL, (WZ) PUNE AT PUNE. 

ORIGINAL APPLICATION NO. 36 OF 2025 

SAMITA RAJENDRA PATIL ........... APPLICANTS 

Vis 

JINDAL STEEL WORKS LTD AND OTHERS .......... RESPONDENTS 

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 12 
MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY 

(MCZMA) IS AS UNDER 

I, Abhay Pimparkar, Member Secretary, Maharashtra Coastal Zone 

Management Authority 15th Floor, Administrative Building, Mantralaya, Madam 

Cama Road, Mumbai, Maharashtra do hereby solemnly affirm and declare as under: 

1. I say that I am the Member Secretary, Of Respondent No.12, The Maharashtra 
Coastal Zone Management Authority (MCZMA); and am authorised to affirm 
the present reply affidavit on its behalf. 

2. I say that the present Affidavit is being filed in response to the objections 

raised by the Applicant against the Joint Committee Report as mentioned in 
paragraph 1 of the order of this Hon 'ble Tribunal dated 18/02/2026 and to 
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bring on record the action taken so far regarding corrective measures being 

adopted for rejuvenation of mangroves in the in1pugned Suvrey Numbers . 

3. I say that, the MPCB, has issued directions to Jindal Steel Works Ltd., i.e. 

Respondent No.1 herein, dated 13/03/2026 for immediate removal of Pyro­

metallurgical Slag dumped in CRZ area at the impugned Survey Nos. i.e. S. 

Nos.5, 26/1,26/2, 26/3, 26/4, 26/5, 27, 28, 29,30,31,32,34,35,36/1,36/2, 
37,38,39,40/1,40/2,41,42,43,44,45,46/1,46/2,47,48,49,50,51,53,55, 
58, 60, 62, 63 and 65 of village Khar Devli, Taluka Pen, District Raigad, 

affecting n1angroves and coastal ecology. The said directions dated 

13/03/2026 are Annexed herewith as Annexure I 

4. I say that in response to the direction of this Hon'ble Tribunal vide order dated 

18/02/2026, an online meeting was conducted by the officials of Environment 

Department, MPCB and the Mangrove Cell on 02/03/2026. This Respondent 

has also written a letter to the Additional Chief Conservator of Forests, 

Mangrove Cell dated 18/03/2026 and requested the Mangrove Cell to ensure 

rejuvenation 1 restoration of the Mangroves, in view of the Hon'ble National Green 

Tribunal order dated 18.02.2026 by Respondent No.1 herein and to submit a 

report regarding the same to this Respondent. The said letter dated 18/03/2026 
is annexed herewith as Annexure II 

Date: "\~\ l-e.~ 
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VERIFICATION 

I, Abhay Madhukar Pimparkar, Age 51 years, Director, Environment and 

Melnber Secretary of the Maharashtra Coastal Zone Management 

Authority, having my office address at 15th Floor, New Administrative 

Building, Mantralaya Mumbai, do hereby verify & declare that statements 

Inade in the aforesaid Paras are true and correct to the best of my knowledge 

and information and I believe the same to be true and that nothing material 

has been concealed therefroln. 

. . Ai;~Lt. 
Verified at MUlnbai on this ~ay of March, 2026 

~l1~ 
(Abhay Madhukar Pimparkar) 

Director, Environment &CC and 

MS,MCZMA 

Identified by 

494



rv1AHARASHTRA POLLUTION CONTROL ~OARD 
REGIONAL OFFICE, RAIGAD 

2757 213 20 

Fax No, 2756 2'132 

Raigad Bhavan, 6th Floor, 

Sec-1 1, C.B.D. 8elapuc 

Navi Murnbai 400 614. Ern a j!: r9.J£1J9~,,::~@nJRS~ 1:2, ~1 PY,> j n 
Visit us at: tlttp , :,l!rnJ2G t?9Qy,~jn 

.. ', .~.--' ,. .,,.-,.-.-.--.~ .. ,---

No. MPGBJROR/TBJ2026/26031 2 .. FTS-0134 Date:13.D3.2026 

To, 
JSVV Steel Ltd - integrated Steel Plant 

77) 139,'142, etc 
Tal. Pen, Dist Haigad 

Direct ion for Irnnledi<:lte Removal of Pyro-rnetaHurgical Slag 
Durnped jn CRZ Area - In Conlpliance with Hon'ble NGT 
Orde r dated 18,02.2026, EC Conditions (2020}t CPCB 
Guidelines (Dec 2023) and MPCB Consent Conditions. 

'1 National Green Tribuna! (NGT), (Western Zone 
PlHle- Order dated 18.02.2026 in Q,A, No. 36/2025 

2 of the Joint Cornrnittee constituted as per NGT Orders 
Fix 29.07.2025. 

3 Clearance issued by MoEF&CC vide F.No, 
dated '16,06.2020. 

4 . "Guirlelines on f"k:Hlagernent of Pyro-rnetallurglcal 
. & Steel SlagsY' ) Version 1,0, December 2023. 

5. f'v1PGBConsent to Operate issued to JSW Steel Ltd. vide No. 
MPCBCONSENT-0000204020 dated 08.03.2025 1 valid tilt 
30 .04 ,2028. 

6, I~nnual Slag Utilization Report subtniUed by JSW Steel Ltd. 
for 2024-25. 

7, Joint Comrnrttee Findings - Site Visit dated 25,07.2025, 

WHEREAS the Mall8J8shtra Pollution Control Board (MPCB) has granted Consent to 

under /\l r (Prevention and Control of Pollution) Act, 1981 and Water 
Pollution) Act ~ -t974 to R .. 11 R-2 i.e Mis. JS\/I/ Steel Ltd ,) Vii I. OolvI , 
for rnanufacturing of various fron and steel products from iron 

is valid t ill 30/04/2028" 

VVHEREAS, an Orig ina l Appllcation No. 36/2025 (WZ) has been, filed by Sarnita 

Steel & Ors before the Hon!ble National Green Tribuna l 

other tilaterials in CRZ areas at the survey Nos, 5) 
30 , 3'1, 32 \ 34, 35, 36/,1l 36/2, 37, 38, 39, 40/1, 40/2, 

49, 50, 5'1, 53 1 55, 58, 60, 62 , 63 and 65 of Virlage Khar 
affecting nlang roves and coastal ecology. 

GomrniUee constituted by the Hon1ble NGT has submitted its 
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• /\bout 10,500 MT of non~h(3zardous pyro~metal!urgical slag supplied by JSW Steel to" 

Ltd. in Apr-May was found depos[ted on rnultiple 
numbers falling in CRZ . 

., Durnpin£] of slag and rl1urUfn in CRZ area is a prohibited 

! 2019 and violates coastal protection norrns. 
• The Committee recommended imnlediate removal 

land. 
t; Sla£i 

AND WHERE:AS, 
'18.02.2026 and 
n.=.-n."r; 20,3,2026. 

NGT 
directed 

1, Rejuvenation / restoration 
2. Removal slag dumped in 

AND WHEREAS, as per Guidelines 
by Central Portution Control Board in 

pyrorTletallurglcal slag 
at pOint no, 6.8, it 

that -'Iron and 

to meeting 

il) 
Ui) 

in 

in"···''' ',·'''''·,·,·,···.., 

rai I 'Nays .' . 

CRZ 

issued 

expressed 

areas subject 

AND WHEREAS, trie 
non-Gom pliances :-

has observed follow!rl£1 regulatory 

a) Violation CRZ j\jO'tltlcatIC)!i 20'19 to duniprng of slag if) anSfL 
b) Violation of CPCB WV'1anagement {Dec 

() 

() 

UndtaT "Non-hazardous 

developrnenC 
in CRZ zones. 

conferenclng on 

will issue directions to 

AND NOW 
VVater (Prevention 
Control 

are 

plants to fnaxirnise in 
storage, transpo!1and 

on unlined .... 4-"" .• '>"><,' •.• - •. 
U l • ...,·UU;::.ClI.. and 

IS pen-nitted orlly for 
but not dlsposal 

conducted through video 
Control Board 
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teportecl by the Joint Cornrnittee 
)\1 CRZ areas of the listed survey nurnbers 

C: guldeHnes regarding pyrometal!urgical slag 

rnanaf1EHT',.ent nlanagernant of the slag remo'v'E;.d from tile CHZ area , 
• Rernoval be on vi ithout disturb i n~J soil strata , 

creeklets, rnangrove roots, or hydrology, 
• Ensure traceabmty of extel~nal slag utilisation, eoo-use 

mode of treatrnent quantities and compliance status, 

. 2. Subrnit a tirne-bound action plan (within 01 days)-

plan rnust include: 

• Toia t estirnatGd quantity of dumped materiaL 

• and tirneline for safe removal. 
.. end-use J disposal pathways. 
.. Erp/ironrnental safeguards during removal. 

• Details of agency executing the work, 
., Cornpllance VJith CPCB Guidelines and MPCB Consent 

3, Support the Mangrove Cel! for Restoration of the CRZ Area-

After rer-nova! of the slag) you shall support the Mangrove Ce!1 for restoration 
8S per I-'fonib!e NGT directions and as per applicab.le procedure of the 

Copy subrnitted to: 

this office \Ivithin 7 days, for Gornpliance with Hon'ble 
n,.."-"e'p·,.",,,,-, to NGT 

of Competent Authorlty of the Board 

(SanJay R. Bhosale) 
Regional Officer, Raigad 

''1) Additional Principai Chief Conservator Forests; Mangrove CellI MumbaL 
2) The and Change Oepartrnent Government of 

Mumbaj, 

She IS directed to take follow' uP' and verification 
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has been issued to Mis JS\V Steel Ltd- Integmted Steel Ltd by the IvlPCB to imlnediately slag dlU11ped in eRZ 
area. 

• Remove the pyro-n1etallurgical slag quantity repolted by the Joint Conllnittee and any associated 
material dWl1ped in CRZ areas of the listed survey nWllbers in this mattel: 

e Comply wjth the CPCB guidelines regarding pyrometallurgical slag management for 
n1anagen1ent of the slag l'elnoved fl:Oln the CRZ area. 

•. Removal shall be completed on priority without disturbing natural soil stmta, creeldets, mangmve 
roots, or hydrology. 

• EnsUl'e traceability of extemal slag utilisation, including end-use locations, n10de of treatment, 
quantities and compliance StatllS. 

• Sublnit a tLlTle-bound act.ion plan (within 07 days)-

Directions further states 111a1, after ren10val of the slag, the Mis JSW Steel Ltd shall support the 
Mangrove Cell for restoration as per I-Ion'ble NGT dil'ections and as per applicable procedure ofthe Mangl"Ove 
Cell. 

6. In the light above, it is kindly requested to ensure the rejuvenation I restoration of the Mangl"Oves, in 
view of the Hon 'ble National Green Tribunal order dated 18.02.2026 by MIs J SW Steel Ltd-lJ.~tegrated Steel 
Ltd. RepOlt in the matter be submitted to MCZMA for cOlnpliance ofHon'ble NGT directions and onward 
submission before Hon'ble NGT. 

This is issued with the approval of Competent Authority of the Board 

Yours sincerely, 

~~~L~ 
(Abbay l?~aT~ar) 

Director, Environment & MS, MCZIvIA 

Copy for informatioll to: 
1) Secretary, (Ellvirolllnent) & Chairperson, (MCZMA), Environment & CC Department, 

R00111 No. 217 (A1mex), Mantralaya, MlU11bai - 3 
2) Member Secretary, Maharashtra Pollution Control Board, Kaipataru Point, Sion, Mumbai. 
3) MIs JSW Steel Ltd- Integrated Steel Ltd, Dolvi village, Tal- Pen, District Raigad. 
4) Select File (TC 4) 
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